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(d) The Law and Order and Crime 
ituation in Delhi is kept under comin-

uou review. Variou measures, like in-
crea e in manpower and vehicles of 'Delh i 
Police, opening of new Police Stations 
and Pollce Po t, introduction of inten''ii-
tied foot and mobile patrolling, c;urpr! c 
checking of vehicles, surveillance over 
known criminal and posting of oi.::kets 
at vulnerable points have brough t :lbout 
an improvement in the law and ordl;;r 
situation in Delhi . 

1': ce. s cap:tcity ueili. atioll by Colgate 
J'almolivc ( India ) Ltd. 

URI RAJNATH ONKAR 
RI : Will the Mini~tcr of IND 

TR Y be pleased to state: 

(a) whether Government have decided 
to prosecute the Colgate P al molive rIn-
din) Ltd. for producing in excess of' it s 
licenced capacity in violation of the 1 n-
du-;tries (Development and Regul ations) 
Act; and 

(b) if so. the details and fact ' then:\1f 
and the ,[Cpo;; propo'icu to be taken to . et 
the things right? 

T HF MJNT TFR OF INDUSTRY 
NO -m L AND MINES (SHRl 

NA AYAN DATT T rWAR1 ): (n) Hnd 
,b). M ~ <; Colgate Palmolive (Inui.:l) 
Limited . Bombay. ~ ~,eir annual ,·epo i."ts 
for 1978'- nnJ 1979 had , inter-alia, ;lld i -

cated an in. t<tllcd capacity of 2024 'onn,.s 
fo r tooth powder and 6982 tonnes ior 
toothpaste. In the annual report f~r 

1980, thc compa ny has, ill/N-alia, men-
tioned that in tulled apacity at full utili-
ation, of equipment ba ed on repla~eme nt 

of old equipment, current technologi at 
nnd other relevan[ factors has been as-

sed ilt 4500 tonne. for tooth powder 
and 11000 tonnes for t othpaste. On 
thelie facts, n notice was i ued on 4th 
December, 1981 to the _company asking 
it to ~how call e why action bould not 
b initiated for violation of the provisions 
of Section 13(1)(d) of the Industries 
( D evel pment a nd R egulation) Act, 1951. 
Th company h us . ubm itted that there 
has been no violation of the provi i::ms . 
~G'pvernment h~_s _c.ojlstituted a Technical 

eam on 27th ebruary, 1982 to a cer· 
tain ine facts of expansion of productive 
capacity. The team has yet to submit 
it report. 

Important discovery by Indian Geologist! 

934. SHRT A. K . ROY: Will the 
Minister of STEE AND - MINES be 
plea eel to state: 

(a) whether he is aware of 11 Im-
portant <Ii 'covcry by Indian Geologists 
led by th~ Indian chool of Mines, Dhan-
bad that the oldc"t rock of the world 
c"io;;ts in h<"!fb"as:1 in Bifiar: if 0 , facts 
in detail with it" theoretical and praclic;al 
implication; and 

( h) whether Govcrnrnent would reward 
these sf.:icnt ists for such histol1c find iugs? 

TH';;: MINISTER' OF STATE IN THE 
1INISTRY OF INDUSTRY AND 

STF AND MINES (SHRIMATI RSM 
DULA RI SINHA) : (a) In an arti.-:le 
published in June , 1981 in a scientific 
journal. it ha<; been claimed that ::ome 
Indian Geo. cientists, one of whom be-
longs to Indian School of Mines, Dhan-
had, have discovered joi.r:ltly 3,800 mil-
lion year , old rocks in Champua-OnJa-
jari region in Keonjhar-Singhbhum dis-
trict"") in Oris a and Bihar . The Champna 
rocks were identified as very old by Geo-
logical urvey of fndia officers also about 
40 years back . Such old rocks give 'im-
pot"lan[ clues for understanding the early 
formation of the earth's crust . 

(b) Government suitably ~-ewards 

_ ~ientist s rc"pon iblc for making impor-
tant sc i en ~ ific di~coverics and conlribu· 
tions. 

Action taken on resolution of Minorities 
Commis'iion 

9 5. SHRI S. A . DORAI SEBAS-
T IAN: Will the Minister of Ho.M 
AFFAIRS be pleased to' state the ac~ion 
ta ~ken on the R e 'olution of MinQritie 

ommi liion which was adopted on 29 
Decemb r, 1981 in rega rd to evolving a 
code of conduct for ~olitical partie in 
the context of communal harmony? 




